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Order Order &
17.26,10.94 Adjourned to 21,11.94.
Vice’-cg:hairman
Ma@n‘.)
18 .21,11,94 adjourned to 28,11,94.
Vice-éggirman
B
Memker (Admn, )
19 28.11.94 2djourned to 1.12.1994.4/
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VICEEi} IRMAN
MEMBER W@mw IVE)
20 1.12.9ﬁ. Adjourned to last week of December, 1994,
Vice-Chairman
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Meffber(Admn.)
21 6=-4=9% Applicants' counsel has filed a-memo

that in spite of the registered letter addressed to

the applicants, the pRxxkixrx applicants have not come
forward to give instructions to him. Acting upon the
memo filed by the applicants’ ccunsel, the applicatiun

is adlismissed as the agpplicants are absent,

‘ViceLhagftrman




